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ORDER SHEET 

Priginai pp1icatjon No 
MIsc4 Petition No, 	

/ Contempt PCtiti0 No, 	
/ Revjw pp1icatjon Noi 

Appi I ca tit ( s): 

-Vs. 

Rpouent( s) 

for t h e APPlicant(s). 

ciLte *  for the Respond ent( s): 

H- 
N0LCS of. the Registry 	 Date 	

Order of the Tribunal 

16.12.02 	 Heard Mr. G.K. Bhattachryya, 
, apatiOn i s IU 	

h.earñed Sr. counsel for the applicant 

	

-'n bt lot in tiffw 	 I 
assisted by Mr. .Choudhury. 

df 	 C F 	
The application is aditted\ 

	

50/ ,USIId 	
Call for the records. 

List on 20.1.2003 for 
orders. 

I 	 Vjce_Chajan 

20.1.2003 !Present z The Hon'ble Mr. Justice D.N 
Chowdhury, Vice-Chathnan. ha 	t45'c ,4-Atr2,  

C d 	 The Hon'ble Mr. Sd. Hjra, ,/ Ic 	 -'•b 	 Administrative Mnber. 
•-& / 	24b2J N' 	

Heard Mr. B. Choudhury 9  /3y 	
- 	 learned counsei for the applicant and 

2/ also Mr. B.C. Pthak, learnd Addi. 
viv i1 j C.G.34C. who has appeared on behalf 

the Railway. On the prayer of Mr. 

Patha, four weeks time is allowed 
to the respondents to file written 

///5 ,-7/• t7 / I&) 	
statenent. 7 	

List on 17.2.2003 for orders H 	JVc1)j 

M ber 	 Vice 
mb 

-Ic, 



	
F., 	
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17.2.2003 Present : The }fon'blo Mr. Justice D.N. 
Chowdhury, Vic&-Chairm.an. 

The }ion'ble Mr. S. Biswas, 
Administrative Member. 

Put up again on 18.3.2003 
• 

	

	to enable the respondents lEo file written 
statement. 

-• 

9 41 ,, 	 Member 	 Vice-Chairman 
mb 

18.3.2003 	Nc written statement so far filed. 
List the matter on 23.4.2003 tqr filing of  

t k)e 	 written statement. 

ir VCha;Lrma 
bb  

23.4.2003 	• Heard I.S.Sengupta, learned Railway 

Stadding counsel. List again on 23.5.2003 

VO enabling the respondents to file written 

	

. 	 statement.1 

- 	 Vice-Chairman 

bb 

23,5.2003 Present : The Hon'ble *. Justice D.N. 
Chcdhury, Vice-Chairman; 

The Hon'ble ta'.. S.K. Hajra, 
Administrative ?mber.4  

Heard t. D.. Goswami, learned 
counsel for the applicant and also t. B.C. 
Pathak, learned counsel  for the respondents. 

- 	
. Pathak, learned counsel for 

009 

	

	
the respondents stated that written statemen. 
is in the process of filing. In that view 

- 	. 	. of the matter the case is adjourned. Put up 

• 	- again on 13.6.2003 for written statement. 

Member 	. 	 Vice-Chairman 
mb 



H 
O.A. 397/2002 

H
..,Or 	 r oe 	

Iteggr;j 

I 	I 
1 13.6.2003 	Present : The Hon'ble Mr. Justice D. 

N. Chowdhury, Vice—Chairman. 
• 	 I 	 The Hon'ble Mr. R.K.Upadhyaya, 

H 	 mber,(A). 

Heard Mr. B. Choudhury, 

• 	L 	 • 	
learned counsel for the app1icnt and 

also Mr. B.C. Pathak, learned Addi. 

• 	 , C.G.S.C. for the respondents who has 

stateq that written statement has been 
• 	

' filed: Office to verify and report. 

Put up again on 17.6.2003 

for orders. 

• 	 : 

4 
	MemMr 	 jirma rn 

mb 

	

17.6.2003 ••, 	Pleadings are complete. The case 
i may now be listed for hearing on 

14.7,2003. The applicant may file 
rejoinder, if any. 

Vill 

- 	
GLe At Qf 	 .2 -vi 

rOLLt 

• 	•. 

" ( / / 
MrnbeY 	 Vice—Chairman 

mb 

14.7.2003 , Present : The Hon'ble Mr. Justice D.1. 
Chowdhury, Vice.-Chairman, 
The Hon'ble Mr. M.D. Dayal, 
41ember (A). 

Mr. B.C. Pathak, learned Addl. 
C.!:.s.c. for the respondents stated 

• 	: that he is yet to get the records and 
accordingly prayed for time. Prayer 
is allowed. List again on 22,7.2003 

• for hearing; 

I, 
• 	Mnber 	 Vice_Chairrnan/ 

mb  

• 
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4 : 	 O.A.' 397/2002 

Notes oftheistryj 	Date 	

I I I I I° 	euar 

• 	 • ' 22.7.03 	rpresent : The Hon&b].e Mr Justice D. 
•  N.ChOwdhury,Vjce_Cajj 

The Mon'ble Mr N.D.Dayal, 
AdmnMember. 

Heard in part. Put Up again 
I on 28.7.2003 for hearing. 

Mern3er 	 Vice_Chairman 
• 	 ' 	pg 

	

1 28.7.2003 	 On the prayer of 1. B. Choudh- 
'ury, learned counsel for the app1ica 

nt the case is adjOurned. Put up 

again on 31.7.2003 for hearing. 

rnb 	

• 	mbr 	 ehajrma 

cç\ 	 4 

• 	

• 
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18.8.2003 	ese 	The HOn'ble  W.KV.ahaladan 

	

• 	A&-) R; 	
V 	

Administrative Wernber. 

The case is adjourned and again 

listed for hearing on 10.9.2003. 

V 	
mber 

bb 

	V 

10.09.2003 	• Put up again on 24.10.2003 for 

	

I 	•- 

8 	 Member' 
mb 2tir1 



Date Order 

1 	1 

17.11.2003 1 Present The Hon'ble. Smt. Lakshmi 
I 	 Swaminathan, Vice-Ghairm3n 

• 	I 	The Honthie Shri S,K.Naik 
Administrative Member. 

I 
I 	Adjourned. List the case on 19.11, 

1 2003 for hearing. 

'1 Mee 	
Vice-Chairman 

nkm 

19.11.2003 

mb 

2 3.12.2003 

Present : The Hon'ble'Smt. takshrni 
• 	Swaminathan, ViceGhairman. 

The Hon'ble Sri S.K. Naik, 
• 	Administrative Member, 

Mr! B. Choudhury, learned 
counselsubmitstht Mr. G.K. Bhatta-, 

charjee, learned Sr. counsel for the 
a .pp1ic antsufferedbereaVemeflt iA 

Mr. B.C. Pathak, learned Addi. G.G.S.C* 

for the respondents.. 

List on 5.12,2003 for hearing. 

LWk 
	 r. 

Member 
	 Vice-Chairman 

Present: Hon'bleMr Justice B. 
Panigrahi, Vice-Chairman 

Hon'ble Mr K.V. Prahaladan, 
AdministratiVe Member. 

On the prayer of Mr S. Sarma 

for Mr B.C. Pathak, learned counsel 

for the tespondents, the matter is 

adjourned.k Let it be listed before 

the next available Division Bench. 

Member 	 Vice-Chairman 

n km 



(P- 
'-9 

O.A.No.3,,97/2002 

Office otefti7 1S0  

( 

1T 
Present: HonIyle Shri 'Bharat Bhusan, 

I 	 Member. (J.) 

Hon'ble Shri K.V. Prahladan, 
I 	 Member (A). 
I 

• Mr,.G.K. Bhattachäryya, learned 

counsel for the applicant is present 

It has been informed that the mothe4 

of learnd Addi. C.G.S.C. is seriousl. 

ill.5Adj ourned. List the case fof 

Ihearing on 19.2.2004. 

Member (A) 	 Member (J) 

Present : The Hon'ble Sri Shanker Rau, 
Judicial 1mber. 

The Hon'ble Sri K.V. Prahia... 
dan, Administrative trnber. 

Heard learned counsel for the 
parties. 

The O.A. is partly ai1oved for 
the reasons passed in separate sheets 
No order as to costs; 

[O7A 

I 
	

tu, 

?mber (A) 
	

Nmber (3) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHTI BENCH 

97 of 2002. 

DhTE OF DECISION 2.20046 

Parb3tiDevi 

	

*e..a •O4..a • a • a a • a • a • • • • • • • a a . . . a..... 	 a. a . .PPLIClU'JT(S) a 

Sri G.K. Bhattachirjyya. 
l•e•s*ta•eae••a•..e.... J)vOCAE FOR THE 

APPLICANT(S). 

-VERSUS- 

	

.I•o•r of India 
• 9•e . . a a  • • a a a.. • a a 	a 	 .RESPONDE1\fl(S) 

Sri B.. Pathak, Addi. C.G.S.C. 
• a • • • • • • .. • • • a . • a a a a a a • • • • • • • • • . . a a a e a a a • a * a a a a • a a .ADVOCATE FOR THE 

RESPONDE(S). 

HON'BLE MR. SHANKER RJU, JUDICIAL ?1EMBER. 

T1-' HON'BLE 	. K.V. RAHLADAN, ADNISTRATIVE 	ER, 

1., Whether Reporters of local papers may be allowed to see the 
judgment ?v- 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of .the 
Judgment 7 	e 

4. 	
Whether the judgment is to be circulated to the other Benches 7 

Judgment delivered by Honthie Miiber (J). 



CENTRAL AMINiRATIVE TRIBUNAL, GUWAHATI BNCM. 

Original Application No. 397 of 2002. 

Date of Order : This the 25th Day of February.2001. 

The Mon 'ble Sri Shanker Raju,Judicial Member. 

The Hon'ble Sri .v.pahladan, Administrative Member. 

$nt p arbati Devi, 
Wife of Late At Bahadur, 
C/o ?nar Bahadur Chetry, 
Ward No. 4 Mariani, 
P.O. Mariani, 
Diet. Jorhat, Assam. 	 . . . Applicant 

By Advocate Sri G.g.Bhattacharyya. 

- Versus - 

Union of India, 
• 	represented by the General Manager. 
• 	N.F.Railway,MaligaOfl. 

Guwahati. 

Divisional Railway Manager(R) 
M.'.RailWay, Tinaukia, 
Diet. Tinsukia, 

DIvisional. Railway Mariager(p), 
N.F,Railway, Tinsukia, 
Diet. Tinsukia. 

Divisional Ingineer, 
N.F.RailWay, Tinsukia, 
Diet. Tin sukia 	 . . * Respondents. 

By Advocate Sri B.C.Pathak,Railway standing counsel. 

ORDER(ORAL) 

SH)NKR RATU,JUDICIAL MEMR, 

The applicant, a widow of deceased railway employee 

impugned the order of removal dated 5.12.97 and also the 

appellate order dated 31.7.2002 and also sought for a 

cpassionte appointment. 

2. 	The deceased husband of the applicant was working 

as Gangman . on account of his serious illness due to a 

psychiatric problem he had undergone treatment in Assam 

Area project Hospital and was admitted to the hospital. 

As the applicant remained absent from duty since 6.6.95 



-2- 

charge sheet dated 14.8.96. was served upon him and in lieu 

of his acknowledgement his LTI was obtained on 21.3.96 which 

is disputed. 

3.. 	As the postal communiCa1.iOfl received back undelivered As 

the deceased was not found;  an ex parte proceeding Was initiated 

kkm and the applicant was found guilty. The enquiry repOrt 

could not be served upon the applicant due to non availabilitY 

and therefore a major penalty of removal was inflicted upon 

the applicant who died on 3.7.2000. Thereter the wife of 

the applicant preferred an appeal to the respondents but the 

said appeal was turned down on 31.7.2002 giving rise to the 

present O.A. 

4, 	in their additional written statement the respondents 

counsel took the preiiminaryobiectiofl under Rule 10 of the 

c.A.T.(procedure) Rules 1981 contenting that quashing of 

removal and prayer for compassionate appointment are multiple 

reliefs which cannot be agitated in this O.A. 

51 	MoreoVer, referring to the decision of the apex Court 

in Sudha SrivastaV vs. C.A.G. 1996(1) 8CC 63 it is stated 

that right of the applicant to sue and to prefer an appe.aliS 

abated with the death of the railway employee as SUCh. 

applicant is not authorised to file an application under 

Section 19 of the Act aA she is not a aggrieved party. 

6. 	Cn the prelirninaY objecn z kk unless the removal 

is set aside, which is an -tnipedii1ent; for consideration tor 

compassionate appointment applicant's relief cannot be 

accepted as such.the relief prayed are not multiple but 
U, 	 10 \'t_ 

RuieLjs not attrted' 

1. . 	Insofar as the status of the applicant is concerned 

a Full Bench of the Tribunal consisting of 3 judges in 

Mrs chandrakala Pradhan vs. u.o.i0 where the question was 

Whether a legal heir has a right to sue on death of the 
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Government employee, a case where the deceased whi le in 

service has been proceeded against for unauthOrised absence 

and was dismiseed. He could not prefer appeal and died. 

Widow of the deceased filed the appealflY an order. passed 

in O.A.50l/94 dated 22.11.01 taking cognizance of another. 
 

Full Bench decision in Vidhata vs. U.O.I. 1998(3) AT 568 

and having regard' to the decision of the apex Court in 

Rarneswar Hanghi vs. S.CollierY, 1994 (1) sCC 292 and also 

the decisOn of the apex Court in Sudha Srivaatav'S case 

the Full Bench disagreed with the earlier gull Bench. 

decision in 'Vidhata case. A larger Bench of five judges 

in O.A.501/94 decided on 23.11.2001 ruled that right 

to sue under service jurisprudence devolved upon the legal 

heir after the death of Government employee. loreover. in 

a case of removal the consequential benefits jnCllKUflg 

conpassioflate appointment , a right which can be suebY 

the legal heir. In this view of the matter we overrul&, 

the objection of the respondents and entertain the O.A. 

on the merit. 

80 	AS 
per settled principle of law under B.C.ChatU 

vedi vs. U.O.I. j.T1995(8) 5" 65 in the matter ot 

propOrtiOflal.itY of the applicant it is inctijitbent upon the 

appellate authoritY to go into proportionalitY as per 

rule 22 of the Railway servant Discipline & Appeal Rules 

1968. In 
the event ; conscience of the Court is shocked 

the matter can iDe interrerred in penalty. 	- 

9. 	
We have doubt about the legal service attected 

upon the applicant of the disciplinarY proceeding at the 

relevant time on 23.10.96MP the medical record the 

deceased was undergoing treatment for his mental illness. 

However, assuming the memorandum of en quiry was 

contd. .4 



I. 

served on 14.8.96 even before the ex parte proceeding it 

has to be established as per rule 9 ot the Rules for a proper 

and valid legal service is affócted upon the Railway servant. 

We find that the service through post was returned undelivered 

with the remarks that the addressee not found, this Is not a 

valid service as per the decision of the apex Court in D.S. 

Karikar Vs. U.O.I. 1998 (6) JT 1. Moreover 1  We find that 

under the rules of discipline of Railway before a final decision 

is taken the copy of the enqyiry should be served upon the 

delinquent employee. We find from the respondents that the report 

was forwarded vide letter dated 19.8.87 to the applicant whereas 

the communication states that the applicant has not been found 

on.16.8,97 whereas the respondents had already taken a decision 

to remove the applicant from service by an order dated 5.12.1997 

It appears that the service was affected later on whereas the 

order has been passed earlier. In the light of the Constitution 

Bench decision of the Apex Court in ECIL Vs. Karunakran, 1993 

(6) .JT 2. fton supply of enquiry report has certainly prejudiced 

the applicant. We also found that the appellate authority 

while rejecting the appeal preferred by the widow that the case 

of the ap1icant has not at all considered and the proportiona-

lity confirmed penalty of removal. 

10. 	in this view of the matter we partly allow this 

application sett1ng aside the appellate order dated 31.7.2002 

and the matter is remanded back to the repo.ndents to consider 

the appeal a fresh havixjg regard to the proportionality and 

the illegality committed in the disciplinary poceeding 

as reflected in our observation. The appellate authority shall 

take a final decision within 3 months from the date of receipt 

of the copy of the order. If the penalty is setaside 

Contd, ...5 



theclaimof the applicant for compassionate appointment 

be accordingly considered in the light of indigency a& 

her finacial constraint. No Costs. 

K.V.PRABLADAN ) 	 ( SHALKR r(AJU) 
ADMINISTRAPIVE MENBER 	 JUDICIAL MEHEER 

pg 



H 

-, 

7- 

' 

V 

__ 	CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI 

I 	 BENCH: GUWAHATI = 
 

DOW*
I 
j 	(An Application under Section 19 

of the Administrative Tribunal Act, 1985) 

O.A. NO. 	 OF 2002 

Smti Parbati Devi 	 ... Applicant 

-Vs- 

Union of India and others 	... Respondents 

INDEX 

Si No. Particulars Page No. 

 Application  

 Verification 	: 

 Annexure - I(series)  

 Annexure - II 	: 

 Annexure - III 	: 

 Annexure - IV 	: 

 Annexure - V 	: 

 Annexure - VI 	: cQ3 

 Annexur e - VII 	: T 

 Annexure - VIII 	: 

 Annexure - IX 	: 

 Annexure - X 	: 

Filed by 

Advocate 



I 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI 

BENCH: GUWAHATI 

• (An .aplication under 	section 19 of the 

Administrative tribunal Act, 1985) 

O. A NO . ...... . ................... 	of 2002 

Smt. Parbati Devi, 

W/O Late At Bahadur, 

Presently residing at, 

C/0Amar Bahadur Chetry, 

Ward No.4, Mariani, 

P.O. Mariani, 

Dist: Jorhat (Assam) 

.........Applicant. 

-Vs- 

1. Union of India 

Represented by the General 

Manager, N.F. Railway, 

Maligaon, Guwahati. 

• 2. Divisional Railway Manager, 

N.F. Railway, Tinsukia, 

Dist: Tinsukia. 

I 	
3. Divisional Railway Manager (P), 

N.F. Railway, •Tinsukia, 

Dist: Tinsikia. 
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4,. DivisiOnal Engineer, 

N.F. Railway, Tinsukia, 

Dist: Tinsukia. 

.,.....Respofldeflts 

1. P1BTICULR OF TEE ORDER 1INST WHICE TH 

APPLICATIN IS MADE. 

Letter No. 26-E/dt. 5.12.97 issued by the 

Asst. 	Engineer, 	N.F. 	Railway, 	
Mariafli 

removing the applicant from service in an ex- 

parte enquiry. 

Letter NO. 562-E/Pt.XI dt. 31.07.2002 Issued 

by the Respondent No. .3 rejecting the appeal 

of the applicant for revocation of major 

penalty of her late husband. 

Illegal and arbitrary action of the 

authorities in not appointing the applicant 

on compassionate ground after due process of 

all formalities without assigning any valid 

reasons. 

2. . JURISDICTION OF TEE' TRIBUN1L: 

The applicant declares that the subject 

matter of the order against which he wants 

redressal 'is within the jurisdiction of this 

Tribunal. 



LIMITATION : 

The applicant further declares that the 

application is within the limitation prescribed 

under Section 21 of the Administration Tribunal 

Act, 1985. 

FACTS OF THE CASE : 

That the applicant begs to state that her 

husband late At. Bahadur was working as a Gangman 

in the office of Permanent Way Inspector, Farkating 

Division under the N. F. Railway since 1984. While 

working as such suddenly on 5.6.95 he fell sick. On 

the very next day i.e 6.6.95 the applicant with the 

help of neighbours admitted him in the Civil 

Hospital, Mariani and the doctor diagnosed him as 

suffering from various mental disease and 

tuberculosis and asked her to take him to Assarn 

Medical College, Dibrugarh for further treatment. 

That the applicant begs to state that she 

is the legal heir and that her late husband was the 

only bread earner of the family comprising of 

herself and two minor sons. The applicant further 

states that she is an illiterate person and with no 

help from any, other person or source of income she 

was in complete distress . and was compelled to 

continue treatment of her husband in Civil 

Hospital. 
1 cv 
kc 

d 
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II 

That the applIcant begs to state that 

after prolonged treatment of her husband the doctor 

advised her to take her husband back home and 

accordingly applicant's husband was released from 

the hospital on 3.7.2000 but suddenly on 5.7.2000 

the applicant's husband expired leaving the family 

in a destitute condition. 

Copies 	of 	the 	death 

certificate 	and doctor's 

certificate are annexed 

herewith and marked as 

MINEXURE-I (Series). 

That, as stated, above the applicant is an 

uneducated person and as such she was ignorant 

aboutthe rules and regulations and as there was no 

assistance from any other persons she could not 

send any intimation to the authorities about the 

sickness of her husband and moreover. she being the 

only adult person in the family she was wholly 

engaged in taking care of her husband. 

That the applicant begs to state that 

after the death of her husband, the applicant and 

her two minor sons are living in a destitute 

condition, wholly depending on other people. As 

such the applicant being the only eligible person 

in the family filed an application stating the 

above facts before the Respondent No. 2 for 

JARfl 

* '., 
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of 

compassionate appointment in Group D category on 

4.6.2001. 

A copy of the application 

dated 4.6.2001 is annexed 

herewith and marked as 

Annezure. -II. 

That the applicant was surprised when she 

received letter no. E/236/Misc./TSK (WE) dt. 

25.6.2001 issued by the Respondent No.3 informing 

the applicant that the Final Settlement money of 

her Late husband At. Bahadur who was removed from 

service has been sanctioned. The applicant on 

receipt of the letter immediately submitted a 

representation before the Respondent No. 3 with the 

prayer for keeping the sanction order of final 

settlement money in abeyance till the finalisation 

of her late husband as to when he was removed from 

service as neither the applicant nor her late 

husband received any letter about any disciplinary 

proceeding contemplated against him. 

A copy of the representation 

dt. 25.6.2001 is annexed 

herewith and marked as 

Annexure -III. 

That in pursuance to the application made 

by •the applicant the office of the Respondent No.3 

issued letter No. E/105/MISC./TSK (W)/APTT dt. 



6.7.2001 to the applicant directing her to appear 

before the Responcint No. 2 for interview. on 

24.7.01 and verification of original documents for 

compassionate ground appointment and further asked 

her to file her application in the prescribed form, 

if not submitted earlier. Accordingly, the 

applicant submitted her application duly certified 

by the in-charge in prescribed form and appeared in 

the interview on the specified date. 

Copy of the letter dated 

6.7.2001 and application in 

prescribed form are annexed 

herewith and marked as 

Annexure- IV 
	and 

respectively. 

That the applicant begs to state. She was 

regularly making enquiries with office of the 

Eespondent No. 2 and other authorities about her 

appointment but she was given vague and evasive 

replies. Ultimately she was vaguely informed that 

her husband was dismissed from service and that she 

/ could not be appointed. After repeated request 

before the authorities she has obtained a Photostat 

copy of the order dt. 5.12.97 imposing the penalty 

of removed from service to the applicant's husband 

on September 2001 from the Head Clerk 

(Establishment) of Assistant Engineer Office, 
 

Mariani. Neither the applicant nor her late husband 
44 
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had received a copy of the said order. From the 

order it will be opponent that the letter was sent 

to Nepal Address of Lt. Al Bahadur. 

A copy of the order dt. 

5.12.97 is annexed herewith 

and marked as nnexure -VI. 

That on 15.9.2001 the applicant submitted 

an appeal before the Respondent No.4 stating the 

above facts with the prayer to reconsider the order 

dt. 5.12.97 imposing the penalty of removal from 

service to her husband by regularising the service 

period of her husband by revoking the order dt. 

5.12.97 so that the poor family may be saved from 

ruin. 

A copy of the appeal dt. 

15.09.01 is annexed herewith 

and marked as Jthnexure -VII. 

That the applicant begs to state that 

since there was no response whatsoever to her 

appeal dt.15.09.01 (Annexure-Vil) the applicant 

again on 1.10.01 submitted an appeal before the 

Respondent No. 2 stating the above facts with the 

prayer to revoke the penalty of removal from 

service of her husband and to regularise the 

• service period of her husband taking into 

consideration the serious diseases that her husband 

suffered and later on succumbed to the diseases. It 

c;i T1 



H. 

will be relevant to mention here that to the best 

of her knowledge, no letter/ correspondence with 

regard to any disciplinary proceeding was ever 

received by her late husband. 

rV 

A copy of the appeal dt. 

1.10.01 is annexed herewith 

and marked as Annezure - 

VIII. 

That the applicant states that thereafter 

she did not receive any response from the 

authorities for a longtime. Suddenly on 2.8.2002 

the applicant received the impugned order no 562-

E/Pt.XI dt. 	31.07.2002 from the office of 

Respondent No. 3 rejecting the applicant's appeal 

dt. 1.10.2002 without assigning any reason. 

A copy of the impugned order 

dt.31.07.02 is annexed 

herewith and marked as 

Annexure -IX. 

That after receipt of the impugned order 

dt. 31.07.2002 the applicant again on 12.09.02 

submitted another appeal before the Senior 

Divisional Engineer, Tinsukia and Respondent NO. 3 

with the prayer to revoke the notice-imposing 

penalty of removal of her late husband who died due 

to various diseases on 5.7.2000. 



0? 
()' 

- A copy of the re-appeal dt. 

12.09.02 is annexed herewith 

and marked as Annexure -X. 

That, the applicant begs to state that 

though all formalities for her compassionate 

appoIntment had been completed a longtime back but 

till date nothing has been done to remove her 

distress by appointing. 

That the applicant has exhausted all her 

resources while pursuing her late husband's case 

and her case for compassionate appointment and 

since a great injustice has been done to the 

applicant and that to in a most illegal and 

arbitrary manner and, no useful purpose would be 

served by waiting any.  . longer and as such she is 

approaching this Hon'ble Tribunal for adequate and 

just relief. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

I. 	For that the impugned action of the 

respondents 	in not considering the 

applicant's case is highly illegal, 

arbitrary and discriminatory and as such 

this is a fit case where this Hon'ble 

Tribunal will exercise jurisdiction and 

grant adequate and just relief. 

'1 



For that, at no point of time the applicant 

nor her late husband was ever communicated 

'V. 

10 

For that compassionate appointment scheme 

has been made to give support to the 

distress family, whose only source of 

livelihood is taken away due to premature 

death of the only bread earner of the 

family and as such the action of the 

authorities in vaguely replying that she 

could not appointed since her late husband 

was removed from service after completion 

of all due process of compassionate 

appointment is bad in law and is liable to 

set aside. 

For that it will be apparent from the order 

of penalty dt. 5.12.97 (Annexure-VI) that 

it is not specific as to how and where the 

charge memorandum and enquiry report 

delivered to applicant's late husband and 

as such the order of penalty of removal 

from service is bad in law being in 

violation of Railway Board circular No. E 

(D & A) 83 RG 6-47 dt. 30.8.84, W.R. 295, 

NR 8602 which states about the procedure to 

be followed for serving charge memorandum 

in case of unauthorized absent and as such 

the same is liable to be quashed and set 

aside. 



11 	

Fl 

any letter/correspondence with regard to 

any disciplinary proceeding against the 

applicant's husband and as such the action 

of the authorities in imposing the penalty 

of removal from service is harsh, illegal 

and arbitrary and is liable to be set 

aside. 

For that the action of the Respondent No.3 

in rejecting the appeal of the; applicant 

fro revocation of major penalty of her late 

husband without making a fair assessment of 

the facts of the case and that too in a 

perfunctory manner is bad in law and is 

liable to be set aside. 

For that, in any view of the matter the 

impugned action/orders of the Respondent 

authorities is bad in law and is liable to 

be set aside. 

DETAILS OF REMEDIES EXHAUSTED: 

The applicant has got no other remedy. 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH 

ANY OTHER COURT 

The applicant further declares that he has 

not previously filed any application, writ petition 

or suit regarding the matter in respect of which 

this application has been made before any Court or 
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8. PRAYER: 

any other authority or any other Bench of the 

Tribunal no any such application, Writ petition or 

suit is pending before any of them. 

-?DU 	Et 

i 

6LJL 

It is, therefore, prayed that 

Your 	Lordships 	would 	be 

pleased 	to 	admit 	this 

application, call for the 

entire records of the case, 

ask the respondents to show 

cause as to why the impugned 

order dated 5.12.97 (Annexure 

- VI) and order dt. 31.07.02 

(Annexure-IX) should not be 

set aside and quashed and 

after perusing the causes 

shown, if any and hearing the 

parties set aside the impugned 

order dt. 5.12.97 (Annexure-

VI) and order dt 31.07.02 

(Annexure-IX) and direct the 

authorities to regularized the 

service period of the 

applicant's 	husband 	and 

thereafter 	complete 	the 

process 	of 	compassionate 

appointment of the applicant 

which 	was 	initiated 	on 
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6.7.2001 (Annexure-IV) asking 

the applicant to appear in 

interview and/or pass any 

other order/orders as Your 

Lordships may deem fit and 

proper so as to grant adequate 

relief to the applicant. 

And for this act of kindness, the 

applicant as in duty bound shall every pray. 

9. INTERIM ORDER IF ANY PRAYED FOR 

Does not arise. 

10. DOES NOT ARISE: 

11. PARTICULARS OP BANK DRAFT / POSTAL ORDER IN 

RESPECT OF THE APPLICATION FEE. 

(i) 	I.P.O No. 	: 	G L 

Date. 	: 

Issued by Guwahati Post Office. 

Payable at Guwahati. 

12. 	LIST OF ENCLOSURES 

As stated in the INDEX 

QLL1 



S 

VERIrICATION 

I, Smti Parbati Devi, Wife of Late At. 

.Bahadur, aged about 33 years, Resident at C/o Aznar 

Bahadur Chetry, Ward No. 4,. Mariani, P.O. Màriani, 

Dist- Jorhat (Assam) do hereby verify that the 

statements made in Paragraphs No. 

and .................................................... 	 are 	true 	to 	xn' 	personal 

knowledge and the statements made in paragraphs No. 

and ........L...................are 11 ie'cre to be 
true on legal advice and that I have not suppressed 

any material fact. 

And I. sign this verifiOation on this 

day of December 2002 at Guwahati. 

Place: 	 I 

Date: 

OF ThE 
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-i I ge- 	•j 	

V 

- 

. 	
i: 	 Dttc' cj:-  

IJ.1 VJ C 	1 lOflt i)i3 	 ,. 	
V 	• • • 	 •• • I 	Djvj3iofli RUway Manager 

 N . F. Railway I Tiflt3Ukla 	 V 	 .•••'../'.. 

. 	 . 	 \'•. 	..V 

: 	 • C/.DEN/I, DRM(P) & ,yo/ 	' 	

V • V 	 • . 

V 	 / 
C/ AEN/Mi(N & TSK and SSE(P.WAY)FKG. V 	 . 

ub:- Prayer for the job 
on Compassionate in Group'D' category •j ¶ 	V • against my cteceased husband Late At Banadur Ex, Gtrigrnn  

• 	
-- 

I
, 	 • 	 '. 	

0 	
V 	

VVV 	 . 	

V 

... 	
Respecte:l. $ir, 	 , 	

V 	 • : 	•, 	

Wih proround respect and humble submission, I t  Srnt. Prbtj 
•; 

'V• :Dc-vJ,' w;Lfe of Late 	Dahadur , worked as gangrnari under ssE(P.wAy) rGsiclirig at arijni- ward. no.  4p.o. Nriani, Dibi, Jorhat(sat Iould like to pray the following ftw lines for kind consideration u64 
sympathetic order please. V 

 (. 	
V 

I 	 V 	 V 	
V 

V 

 : ' 	 Tnat Sir, ny hubband At. l3ahadur ws working under SE(P0wAY) 
FKG as gangrnan since long 10/11 years with entire satiIa0tion to BuVOerior.  

• 	

•VV •  ' 	 V  

That Sir, it is, unxortunateto say that due to sudder attack b y  fl. ruswjth mental disturbance, my husband was expired on 05-07-2000 durjn 
, 

 

the treatmcnt, continued ior • 	 ' 	 •. 

V 

A. 
'V 

V 	That Sir, I aw lacing trouble alongwith 0V2 minor thilurenctue 
•• to aeah of my husband. 	 V 	 V 	

V 	

V 

That Sir, I am helpless lady.1,  igzIrred abput 'ne x,Uleot the 
1' 	adriinistration as  well as F.S. is not yet dran, 

That Sir, no any y• V  job on Copassioate ground is yet •oZere 
V 

by giving decision in XJuXMx this regar  

V 	
Therezoze, your hoaour is requestea to kindly lOOK into the 

VV 	
jcer and arrange to considel' by giving Uue Veozisicicrution 	ror 

V 	
ti ,joi On (mpassi.ouute ground in group- ItJt cuteiory and o.olige 

/ triereuy. 	 V 	

V 	 I 
V 	

(Necessary c,?rfiticute willr,c 

V 	prouuceu un requirement pJ.edse). 	 Yours XVttithfUi.y, 

if

IV LVVeV 	

V 	

V 	

V 

 Pa 

1VV.V:V. S: 	

V 

	

( 	vi) 
V 	 VVVV, 	

V V 
 

n. , 	 Wido wife of. 	V 

I 	 Ldte At. i3ahadur 
V 	 •'., 	 \ 	V, n.ganman under SSE(P0W,)FKG.  

Now re3iding at Marlant ward—V. 

	

4 , P.O. Marixui 	V 
V 

•• 	
'I 	 ci 	D1j,Jorhat C AS3aflh1 	 V c 	V 	

• 	 V  

• V 	-• 	 V 	 V  V 

 TA~1~1  
VVT::T:T.; V 	

: 	 • 

do 

1ceIve(Ion/44/o7 	 t 	
1 

V 1S 	1. 	4V•l 	 i') f 	& • t 	I 	V I 	( 	 (V' 

DRM`(P) ,s Otfcc(, 	
. 

?kI.004 1o.4 . 
	

I 	

"C' 	

Il 	 • 

I
1. 	 V 	

11 I 	 It 	 •• 	
V 	

V 	
V.. 	

V 	 V 	 V 
• .1 	 V 	 V -• 	 I 	 U 	ki'J 	 V 	

VV 	 • 	 I. 	 VV 	 V 
_I•VVVV 	 V 	. 	,•V 

: 	•• • VV 	
V 	 V 	 _y,JVI 	

.J 	f 	 V 

• 	 ifr 

(. 
:A 	'• •- 



— 
NXu   J   1, 

Date*' 2.O6.2OO1 
' 	. 	 I 

. 	. 	. 	 LLY.1 	. 	 . 	. 	. 	I 	 • ., 	 . . 	 , 

!•. 	 •• 	 c(o* D(P)T  
,-Q 	 •r 	

' 	. 	 • 	 . 	- 	.. 	 . 	 I 	 i 	., 	. 	, 	. 	 '. . 	 . 	,. 
I . .,.. 	 . 	•. 	

r •  ' 	 - . 	 I 	 , 	 . 	 . 	 .. 	
:• 

I 	ubi Prayer :t:or4  

Net to pass the F.S, at present.s1itt11and n1ens'. 
te case oX my deccaecd buaban4 LateAt Bahadtw 

	

41 	 Ex. Gimpan uAdei' X/1 a praye4 fez' 
I 	 r1<' 	 I 

",. 	 ; 	 - 	 I :.;i • 	 . 	 .: .,, 	 • .: .. 	 . 	 •: •, •. 	) . 	•; 	 • .' • 	.. , 	
: 	

: 	 ' 	
'': 	 • 	 • 	 S 	 •• 

r f Irpeotod Sir, 
 

I 	
With preouzd respeat and huablo tubiiasLon, Z, t, Parbati 

. ;:DavL, 	d'wwiø at Late At 1aba4ur 1 ' xo oflafl unter  Pb1I/SI<( 
'OUI:Like to 1 do,n the to1lsw1.n line8 Zor yota' kind consi4ezAu ,  

atton afld 8yflpathettO OrdtW pleao. 
That, Six, y deceased bueboM Late At. Bahadur waorkin 

as g i&cen  aince long years toed 011+1.1984 w4er ,  UI/FICG with 
the entire satitfaOtion to }*is auperior'8. I  

44i1 	That Sir, due to suffering fre* crieus degsea, fly 
P'oett6d. 1 te under go treatment sinaca 06.'6..95 in civil -hitL1 

, for his auredne8s but unZortwiately 1ue to j.0 liaok coul4' n.t 
save hi's Life and expired on 054.2008 

.34,  ThatJ air, during that period no any intimation ,iasreoóived 
by re or my deceased husband while the treathent wac coütinued 
but be (decea3ed husband) removed froza Rly, service after j e exb1 

4 r '6%nontba ohone period does not concoed beyiond 05 yeora 
14 	, '4 	That Six, it Is also sorry to a ay that v Ili t my do coased 

Y bu5bn4 removed "AanLeauslyt  the F3 case Mas neV finaUsed in 
• T:?. 	that period as slivirkg in this world if so he (dez*easad huebend) 

r. .. I3ight had to be capabled to save 	lite by expan5tn4 mtrá good 
''eataent 	 I 	— 

Due tat non finalising the FaS0 since 5.12.1997 the', case was 
in dark tø be understood the tattez' ty illiterate widow applicanlj 

That Six' s  after the proloe 1cL treatcent of sy deceaaea 
11 4 expirect on 7..20011 which to late reguiaz'iaod for onward' deoiiOn 
jfl favouk , Of the appU cant0 	 .• 

It is fact that I sin quitely ignorant ,aout the ruies andit 
reçuiatL6fl8 ueing LUltoraoy, 

•\.J• r0 	In this conne etion, certificates' against the troatent of 
decea3od hu&,and will be Submitted yery. soon for ,nwardtegUl-

\o 	erjsatin of the i5SUC.  
Trefore, pray to kindly arrange not to e sanctioned at 

the .Sa. money till finaiattOA of tbe case ad oblige 
.i.L/.i thereby.i, 	

I 	 - 

	

1 	 I 	 '•.., 

	

I 	 Tours aithfW.iY, 
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, ;b 	'.1, •' 	• 	••, •': i..; '2 	': 

'I 

tSt Parat1..1Devi) 

	

W/Qi Late At £1*duZ' 	- 
I Ebc*ganiafl mdei' AWl / Fi,G 

now residing at ,ariani Ward!.ño.4 

	

• •e.9 	' s 4 & 
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tni o<t1Mu10 0 ,  

 

te (1 	 (,0 w1-)1,cft•4 
: 	• •. 

	 • • . 	. 	 - 	 S • 	 ...- 5- ._..:. 	. 	 S 	 S S 

• 	_•_). ()AO 	tj • 	.  

5 ub _ Interview w3th DM and verif_c'jtion o ,J 
brigiia1 (9.00LfljCflbS for Oompa5onate 

: 	 . 	. 	. 	
vi5.rn 5 	jc intrnent , 

	

I 	•s 	• 	
I 

I •, 	I 	
1 	

5- 	 - 	
Ia t k 

YOu.are he r'eb .directed to ätt ehdttie .. 

	

•i•t 	
áhf 	I 	 I_ •P 	 ? 	 r I £• l i 	•'-  

	

p 

 kj d' 	 I '.øt:,r 'intek' iè', nd'Nej'jf"i aid'fp 	94 

I 

	

	
'ia]. c C Utfl nt Th erTfl9e s' b eo r'e D 1/T3 K t 0 ' tbe iefl.at 1 1 0 it1 t: 

a1Oflga)ith. your . father/Mothec with t19 fo1iow1rigdoournents/.' rt:L.• : •' 
I 	.f5  icates 	You should report to L1I /1 of Ie1fare flur2aue/'T11s t - 

	

S•,I .1 kta at 10.00 Hrc. on tha date rnnioncd a1ovewthouL'fai). 	'i I  

•' 	...• 	
•: 	. 	

.5. 	:'4 	.,'•!,{• 	
• 	.• 	i 	,:, 	• 	;'.::i. 	•j•• 

:11, App1ioatiOt in prescribed.proforrna, if not submitted earliei'. 

	

•••: 	• 	. 	
a 	, 	 .. 	•,: 	I • 	 ; 	:. 	-- 	. 	I ., 	• 	' 	:,. 	, 	: 

I 
 

2. All Educational 	i certf]ddtes and Markslieet of 5choC1/ 
• •. . 	Co11egein original. 	! 	:.L 	

S 	• • •• 	: 	• 
I 

' Caste certificate in original issued by th recognised a.. • 

• 	authQxity.' 	
• 
H 	 :1. 

	

•'.1: 	 . 	. 	 S 	 1 	. 	t ••'• • S 	• 	• 	•i•) 	• 	: 	,. 

;•' . 5 40 Declar'aiOn régarding not belongingtO So/ST.  
' 	S 	 . 	. 	1 .• . 	• 	: 	 ••: 	 ; 	5; 

	

: 	5 • Dsath certificate in origiflal . 	 I 	I 	 ii 

	

.-.• • I • 	T 	 I; 	• 	 .•', 	.5 	I , 	.•• 	. 	.3 	I  

6. Recent Passport size(Black & ;aite)atete4 photograph 

	

••': 	
Gpiby. the Princip1 of SchOOl/College last attended and 

	

L!• 	•:)u1t&5(t;7.5t5• copyBranch Ofuiceruflder whom,the ex-empl .oyee was 	, 

	

:i'• 	 'hotograph should b attestedii the following 	. . 

	

t 	 it-13cr;1ption bearing sLgn4tur0 of the , cc-ididctte O tho I 

	

1k 	reverse top of the photograph. I 	' 	 ' 	 I  
. 	 . 	 . 	S • 	 . 	. 	, 	. 	•: 	.• 	• 	• 	• 	I 	• ' • 	• 

	

• 	S 	• 	• 	 -S 	• 	 -• 	I 	••• 	. I t 	•. 

	

t 	. 	 S 	• • 
	 Si?nature. abOVe3nd photograph on the 

	

I 	: 	 S 	 . 	. 	. 	I 	 • 	S 	• 	• 	• 	:; 	: 	. 
reverse of1 Shri 	_____ — ..L 	•—' 

	

, 	 Soi of 	ir1/rj1ate1  

Dx 	I 	under  

/ 	 ?uautherIt1-c'it Cu • 	I 	
I I I 	i 

	

I 	?J4 	
r 	

4 	
I 	I 

. 	IIy 	 I 	foç 	 a 

.; thJr%Y1 	 I 
Wi 

I' 1 C OT tO 	- 	 - _ 
	

— — ...• 	
.i1I"J/TS1C 

please attnd the interVie't on the dRte'clfld time rn0rLtio- 

ned bdv.e in. D'L'S ohambeCb 	
I 	

I 
1 	

I 	
I 	 ç 	I 	I 

il 	J 	
I 	r 	ror Dlvi 	 tx4'i-IsuId.a. 

	

1 	
it )1I t 	' 	

çrr1i 
i: 1 1 1 	' 

1 I 	
I 	

I 	
-:" 	
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TO 	• 	 ' 	 ., 	.. 	 : 	.: 	• 	 : 
. 	 ; . 

TheDiyisiôna1 Railway MnageE(P), . 	 . 	 : 	: . •. ; • 	

. 

y' 	
• 2 4 Rat )-way/ Tin sukj . 

 

:i;' 	 , 	. 	: 	 t) 	P 	• 	 I, 	 . 	 I..  •.- 	:' • 	 •J.• 	• 

(ThO s ( 	Uo  
r1 •,•  .. 	. .J;. • 	. 	 •e• 	 ' 	 - — 	 - 	 - 	 • ' 	

. . . , 	 ' 	. 
( c 	 2 	

sub 	tDrayer for apointmcnt of: 	scri/ixiubter/self 

•:: d 

	 n Group 'c/1nt 	 Groufldm 

. . 	sir,, 	 . . 	. 	
•: 

r, , 	

,, 	 .•/ 	P• 	 "•r .' 	• 

,, : • 	 •. 	 ,, With due respect andhuib1e suthijsszcn, I, bç ' tD equest 
t 	

-- !Z_i A i ii 

	

ir 	gotJp C' tr l b r post fcfl ccmpss[5te gruidsii 

I this conned:.Lcn, I beg tc•i uri1sh the requiLte 
parLcuas 6.6 undet s-' 	 I  

1:::) 1 
, 

PAfcULAs CF HE DdE1ID EMYDEkEDICALL 	APACtMED 
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ijj) 1J - ticnhjp with the docosd/ 
( md]..c1iy thcapciatoci u'nployoe (1 

N
I i 	) Dt 	of birth C9 

 whothor 011Y manbor of the Zamily. i8 
t(ii profésjcnof 

Qcjrjculture through he/she may not 
I/C 

 
be (mPlOyoo in s pos ' I 

 Whcthcr any rncmbers Is em1oyed c1 
CP3Ssjont 	rCnnr 	 - 
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I 	

thc-i true - py, of certificate to 
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vUjQrma- L1t Addrecis for cQii munj catjog ' 	 I 
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iiy1' 	: 	 &&- T2dcLt I 

IN 

suppct, of my cl;iiti1 I OTI cn1oIng t.ho foflowjng' s 4 	
: 	. True 	of DeaF certjfjctt, 	I 	 I  

MCdlccilly t1rpacatc cot1fict. 
Othcr uOcuJnyt. 	 I 	 I  

- 	I 	Uncr t obe D  i wui 	equa 	ou to kindly register 
tbeioio of thc btv 1 cridjdate and my nmo in yOUr 0 flco an arrcviç1 c to pcvj me a suItable Job ut your oir1iet., I am not CC(all.L1g rJthtng. 

¶ 	. 	.. 	. 
. . 	•. 	: 	:. r\, 	.... ,. 	.:. 	Y11Eait1ifülIy, .. 	' 	Date: . . . 	• 	•• • 	• q 	. 	. 	 . 
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RGlatton.hjp. ';N1thc.c)f. 	cised medically 
incaphcjatExi Enplyee . 	 . 	. 	.. 	. 	• 1 
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Crt1,fie that the tatt çjl.vui i; £3hOvu Ly the .ppicnt 
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NoRi11ny 	 YIL 
''1joo of the 

.'eF3iutnnt argineer 	'( 
: .! , il 	pMarjRnj, ' 

Dntcd 

3hfj At-'JJthadur, Gtnn, 
/Js-hri 	rns L$u1:.tdur0  

Vi11 	4 tyum Shi sohnpnni. 
P.O. 	 ( Nep,!1) 

I. 	Q 

•0 	

- 

8ub3. Notice of lmpojjUon o 	s1ty. 
.l6JvorRndum NO,26-../ •ut,d. 14.0.96 

311vj A1du: 	.iti,t iaMdur wdr 3r.( 	).fr&U io hcli.eby i Zouz 	that ho was ard with Ldcireajd memornduni of ch arges.2or hic wiiuthOod ttbaent from duty aince 6.6 q,95, Tho said v jr.5 WaB Vo C iAwd by you pnr1Ly an 3. 10.96, But you neithor ttttidud Office or wd jed flGr  GUbmktted 'ittun attem'tt of def ence aaint nid Eoiaoran, ovi after, 

	

osucU of two number of reminoi• by 	 t to yotvjet postal addrejo. 

ELn&Uy DAi enquiry sae tiL on 11,09.97 in under, ited chem bur vidi this U:f floe 
lett1$ Io[6../ dated, .19.8.97 tnd ono oepy oi it also di$plyd on notjcr

, 
 Doard •f th Office #f Ur0  (Py)i. But you neither attà,jd QnQuir7 flreubmjttod written atRtnnt ,of dOfQflOS and thLreforo ozpnrtoe enqury i.e uuiry report sent to y.tt 22,O9.97 by poet aU your latst knoat postal addrae as well no one copy oi it d1oplayed on flotice bowd of Jr, r,(Pny)go for your ropont jijon U  any within 1 days of 

. reo4p of thø eae 0  But till (V '~ to there i no r c'm' - pon se  f MM your end. . 

Prom above it is Clar thrt You has caused drago t) healthy di*cipliei  vork g of R.n11y by uibi nting 70tzreoit fren Rt1way duty vitheut 	y intj nr, 11 	not "rring to uhrnjt Y ,r*.Ar written statement of defunco ligaincit h1i allegrillan brought aiinet you 

At'.bindur whjl, wOA1d.n a, &JnsTian und or  r4P..4ay)Ju 1cn$ comnijtted an not which o vj 	his lack of dOVition te rnrde duty nd thus violation' or artiøle 3.1( Ii) o littjl,y service conduct xuls 	19,66, 
1 	

io the foli.owing order i p:143ed•, 
" hri Ata.l3nbndur, /Os. thr1 	,hidr ganran wde.r 

P1ay)P(G 	IOYD PRH LiIYIO 
AJ)pea.]. .iiia with D3/TJC, 	I 

C 

Aj.tt 1cneer 

py toi-.( 1) D}i(P)/T3. 	 D0, 

( 2) d r, 	 . 	 For' kind 	in 	.... 

D/JJ. 	 ..,. 

with two copy Ld ini'ouutjon itnd diaply 
one copy on Notice ijoarti (tnd r th.n nnother copy to 
undorui, ed duly sie1 by R?li . :'' tif tva a witnec'à. 

: 

1t1Ji t'cnt algineg, 	
) 1 .kiiiwrty,t1a:ini. 
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. 
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. : 	
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	 , 	. 	: ' • 	. 	: 	 . 	 : 

/4 P' J e,'( U:• 	LL- 
•• j1 	, 	 . 

	

.,/'or,?/1/2OO1 	 . 	. 	r i. 

. 	1o))hLt- \// 
	• 	. . 	

:•, 	 : 

.' .•c ." 	.H ./i/i- 	. 	 .'. 	. 	. 	. 

. 	 . 
: 	• 	 . 

O . 	2ub:— P7:ttyor: o 	voa .ti- , fliiipoctoã by JT/WCU.ae to rou3nrii3.o 	. , 
;ii.:•:;.' 	 ' OorvicO poriod aiimt y  doocao hubndLato At .IJrhdur 

, • 	 '1'. :1rtn th(or P/FL 1utO boeouo dinability  
•tto21; •or orta1 dLoci vhilo in sorvico. 	 . 

A Jfl( . 26-1 	 I  

t.th prof ound iIpot and hU1b1O8LthCj48iÔfl I , ;Lt 0  Parhati Dovt 
•:;....,. witoi W1fQ Of .to 	B&iactir, 1. Gairm unci.or pI/., woult liko to 

I 

	

	
,lay co1qn tho l'o1 1ot rir few linoz, cr your kt rid ooii doratt on ct ni syrpa- 

4 thot ox'dor p1Oi, 
4; 	) 1. TUt 	C1Y 	 t 	 workftg as  

r,:o 01-ra1.19 134 unthr A'i/bG with ontiro ao.tjofactjont to his 
aup on 0r8 . 

2, f7 Pa S1  r it uns fitot t}irt 1uo o r!otnuo fly huibctnl (Lato I. 	
At jhtt 	s) 	i3 % 	(t t cli d ii th riont' 1 	o 	hi oh o. "a et od ba Uy 

1( 	'f•nr ro'(thr1 rr 10 ( toril voCtr'3 Ii iloflthH 'hnd p6 itaya as w013 ri 
' 	i'ri_t 1it •!1 I r tir l 	r a r 	ill I. y rwr 1rnrl . 

J'( 	
15 •  rj 	dUO , -tos UfOtTV 	rort oi(,uJ - dortsQL4, FY huEnt 

' .cacpo11cd to unior - o 4 rvictont sirtea OCs-6-.VV)5 ai ehjftct vjth hoLp 
r1oir1i')crs into 'tnto Onf Ati.tt Jk 	'roloct IPP4X, 11cth arr1 

ftzti1y !.D. (Mat) 1inkiry rith tho admico of Att oti1 6o11oo/ 
L1b Di 1 ru(-rirh :ro:r '.on4t.%-4 trntnont or h1c ourodna. 

S. 'thA ir, iurt rr that ) 'i.x no ony I ntiutiO! wt8 rocolvod 
on bei1f of iy,  pafl on' hubani thi o thn totttrtert i4o cc nt inuod to 
liiri (itt hhndur) 

r  Tt air, it 'CE 'ftct, 'Iu'ity that poriod of rtontn.11y unoncioua 
coh'tii,ion or rty hxrt, irltiLA1iofl a10 oou1& not bo qrit/ivon ,oarciing 
tho 131 Cky dn NOt t'ctN'n to tho ac' i it 4 ruttn While it continuoct for, 

6, 'tti.r , 1•, bolriz ulono in tho furttly g  v4s cootóly QnagOd 
vi h tho rationt hubir.i tur1rw, that periot Of tr ton1 an 	8i2tLnco 
with t ho lvi co o f oct or. 

7. 'Ah 	i.* , it wrw Auito1 	rnornt in ropoct of iviry/ttkir 
hoip Of t ho ' y • act nt nL u t i.ti on on b o1al of ny hLa3 b4.Lnd i that t tho 

' to whori no (. ny i ni. Ct 0 noo /v 	1 ca tic t i is mide an suf-forod ba tU y 	in 
ionta1 doSC8.. 	 - 	-. 
- 	13. tM sir, durigi tiw courto of tontl ic':\oc3 of ny hubnnc1, 

typo of ill ctxcuctanoou wau r.vtoct £19 vrell no *w',iVd in 
ti-vit tiL'i WI'd. Oh hoyonk C)Y.pOrOccCt tho) 	r° • tt 	02 : ht!0r 

1 	dht1rcn • 

9. hzt sin, 1 u10 	ort or hOip to sovoralpotor :or. ba1f"i 
'.. 	of the pa ti ont huub ml to :ti itL t 	oi poi. 	o of rrtt 1or. 	uring that 

-- por.tocl w)ti&t .WCt8 vcry pathetic bo.L 	thc wiJ' o of .1y* o p Loy(,'. 
- 	 d .  

Ip.T.hrt ir, I vma a10 not known ..'rotarcU rig tho trocos eta. of 4ny 
iiieoip1.imj action araint iy pationt }iuband during that por1oc as  
:o1]. ao i.t-ai,aioO not in a 	 . i'Oeition to roply any 'roi'ororico .iurinf? 
that. oou.io/pooct  of uncor1ourn11/ montal dt6h.nco oto. - 

11.Lt ir, 41 UC to rot rocoivi rv, any iWirlh rtn/1otrn? by 
on 1)oh1f of my patl.nnt htwhtnd.on porfoct by lntimtion couj not be 
jvofl"/sont biyco ro(rdi tho 8iCky husband durir that poxiod. 

•r..T 	 - 	- 	 - 	
-- 



. 	
••/. 	 . 	 . 	. 	. 	. 	. 

/ 	

( 

, / 12 T1it ir io1.thoT Lfly ro1)ro3ori;ativo of iiy%topartofltallycttton 6t 

! t&4'8(qo or on'.IW.ry aL vor.tfioitiontho attor/iitLtion of my pationt husbaAd 
I: 	 thrJrh . the. cor;o Of.trôOtLOflt in 	tico/poriCct i•or any int1iø.tiofl 	von/ I  

sont 1;o r On 1)ohL1ii of iiy pationt 1ubard  

. 	130'-itat 4ar ,;I., bOifl(. 11lotojo.to iu.dy 0  an quitely ignornt about tho 
r10 (tnd ro1at1Ofl of tho adnjn.8tation0 

: 	 airico tho roidont on pivato çr. wt sjtuatot..ojdoi 
tti tho privcttO 1otiofl within 'KG arot duo to ron availability oe 1l1y. Qr 

I • a roeiod t1onçwith fctri1y minor childron, that tho situation corropon-. 
n06 .in tlüB opC'.31 WLt3 not porrttto'1 tho to oiyCgod with tho patitht tu 

: . bLflC at the oi:1i<r piaco for thO troatciont of mona1 do.ios dur1n that 

•: ' D 0 9(lt 	 ,. . 	 . . 	 ' 	 . 	 . 	 ., 	 . 	

1.•• 	: 

:•••' •i:T.Xt .i -c,thero was no any other sourcot' oxcopt R1y, SOrvlOO . of my 
: 

: hSfld 1)Ut dUO to ufort urrtto ich typo 	Inc tont ocourod In the 1to 

-y of
1 cur 2atiily 1)lt, such ne1ijonco was no1doro intentiomily. 

.. I 	
£lttt S].L, duo to unt'ortuprto, ny,  ptitiorr /vtctiriUod hubari wa roict- 

fror tho Ci 'ui l'ro3pi itil ihic1i continuod from O6-.'6-95 to 3.7.-'2OOOis wo1 
r L8 1)rOU(11.t to tho pr±va to rosici ont/I'k zirmi with tlo athrico of Doctor, but 

10 udd cr1 y orpl re d on 7 -2000 	vi ng 02 rd not cl'u. 1ro n whi oh ca us od g ot 

: 	djStrO3S :i n the fanily. 
Whilo it oot1c1 1)0 known .rOnAFI/OfuiOO/XI, shockod whiohiB aleO 
or of rctt rortt'ç t1 -b.ainco ci3r pa tiont hU31)Llfl wai3 UfldOr(OflO tho 

'trQCttCtOflt (1.8' vjct1i:,OoCt in rnoni11 lisOrdor ,.o. from 06.695,: trorclor . 
, .w :Wa8. peod QC 011OVi 0±' BO 1rV1D b a ft oroxpiZ!Y Of 02( two)yoars ci.nd 06- 
•:.•tionths whoo oii.Od ltd not conceedl)OyOTY1 05 Y oa rs vido Afl/M(IPS lottor 

• . :flOt26 	dt 5/12/97. 	 0 

That W.i, ii' tho wis con tuctod a fly :o nuiry ainst y (pationt) 
,c1occao husarid in that tine, then how oou:Ld bo'attortdod the sa m during 

tho coSC of rontal disorder 1.0a ,  with unconc'ioUS condition whiczh did 
not porriti in that n tuaton. 

That ir1 i Lhure is CtVon  aiv chAnce to.appOV1, no iTItialtianWOM 
received by rto on bo1V1f of rty ptiont husband , the appeal in this ro 
jard did. not 'peføi/poniit with mental doasos . 

That Lr, since it wa3 )a$sO<1 only'2(tWo) ytrs arA O(ix) monthsiba  
in the tr,cthont o ity victimisoct hUFjbLLfldifl!lOfltal doasos boybrt acroaaod 
05 'yx rS, the reason for ronoi r sorvico within short port od. is not known 
.0 tilO p00. fai.ly ,  

Tha 3tr, after the oxpi ry of my h.U3bafld, ti -to matter could bq known 
for which the appeal in roprOSQntOt cxpinir'.fl all tho fact of yourcitd 

gOOd43Olf. 	. 

In Th1 corocti.Ofl, 2 nos. ttPl)eal •hthl already Lod(odalOrr11ith o- 

	

lovant records for 1cind eoic1o:ttion 'the too to savo 	o lifo of .  the 

)oor AxrLily. •. 	 0 	 0 	 0 	0 

Undor the above ciro umstCtn C09, youhoflC)Ur is py0d to 14 ndly look 

into the matter and arrange to ro-COr3J(LOT the sane for t$ rO(lartSatiOfl- 

" •'t10 3or'r Co p .iod by rovOd-fl the ITLP. aiairJ3t tit docoas&L husband so ti 

onward actiOnoCic3t0fl rtay please boinL tiatod by iirq' duo orid.orXtti0r 
so that the poor fardly my be saved from rtiiflnosS and ol)ligo thorohy. 

• 	I 	
0•,• 	

0 	,,..YOus frdthfUUy•,:; 

t 1.)J 

1t 1 1 of(st14Pe4bat. Dovi  ) 

	

w/00 Late At liahadur Lx. 	ngrn 
0•• 	 '. 	'. under 	 'FLI now robi4ir ati4ariO1- 

ward no. 4 P0. l&Q.r. i)iat.JOr)Dt 
% (Assam) 

0 •• • 	• 0 	•. 	/ 	 . 	0 	•___ 	0 	 0 	0 

croi!'- 

f 

1' 

 

AssMIN i 4 

0 

	

	 0 	 0 
N. F. i1y. Mar1au, 

0 	• 	
0 	 0 	' 	' 
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 XM 

: 	Sib*is' Pra'yor to rovoke tl'o 1IP 	Oct by AEN/I'OCN as t'o rOju1cirao ljo 
I 	 eorvice poriod against .  i:iy d000aod hugbad Lato At B1Ac 

Garin uriclor PWL/F 	dug-to hocoiio &Lsbility and diod durir troa- ' 	 trito n montal diO8OB.Whilo insQrvioo, 	. 

I 

 Rof: 	
--- 

i2L  
e. 	 • 	 , 	 . 	 . 	' 	 . 

$ I 	 With prof ound IV8poCt and hutthlo a ubmi Ssi on I , &t • Parboti Døvj 
dOW wife o:C iito At 3a,hLdur, Ex, 	 wouici iiico to 

.1 :Loy down the Jfo11owin :fcw 1iOs fcrm yourkjnd corjdoratjon at t3yra... 
.OrCtQr:plOaSO. 	' 	 . . 	. 	. 	 : 	 ..'• 

! 	 ''• 	
q 	4 

• Tltt V Sir ç  IY dOCO8Cd huabaniLato At Bahadur iaa workin 
angran 8irco O1.uilt.1904 un:Lor pWI1F1 with ontiro aatlnfactior* to hj 

• 	 . 	 . 	 . 	 . 	 . .. 	J 	:• 	
r 	 • 	 , 	 I 	? •.• ..• 	' 	• .' . 	• 	

.:•l• 

.,. 	. 	. . 	. 
•;.&•;;•. •. . . 2 .T1TV Sir, it 	tact that duo to urtforturtory hubariI (Lato 

At Bahdur) -was suddonly attacho with inontal doatos which ffoctod badly 
a:etor rondori ng 10 to Years 5 rnth8 and p6 tye a8v01 a 

cI  groat haiti in th lifo of fart1y rionbora.  

. 	3.T1 1t Sir, duo to a uf f ori rr.,j from soriod ttocno, ny huohan 
CoIt1)Oflott to un(toro trtont 	 with .ho].p. • 
of flOihbOur8 into $tato Govt. Aaim Area Projoot IpP-IX, Ncp1th and 

.j: ; .•faz3.y W.D. ('Aàmaia) linking 'd.th tho atvibo of Asn Medical Coiloe/ 
'Dibrugarh for onwardtreatment forhim buradness o  

I 	 t 	Z 
• 	4. Thvt Sir, during tiatpQriOt tp an intirntlon i.CL r000ivod 

on 1)OhRlf of ciy pationt husband whilo.thó..,troatmont was contiñuod to 
hLn (At Bahadur). 	 :• 	: 

That $ir it was tact, duir1g that period, of riontally un*oneious 
condition Of Jny husband, inti3iation als& could not bci'scrt/givon roardin 
the •stcky onhclota].troatmont to tho admrd,strdtjbn whLlo it c6rjtiroc3 for. 

That 3ir, I, being alone in tiio fautLly, was 'co1Ôto1y oratod 
fth the patont huhand during that liporlod of treatrtont me assiatanco 

with the advice of Doctor 

- 	7, That Sir D  it was juitoly inrant in rospoct of 	/takirs  
• hol.p of t he lay • ct cii rd. S tra tie n On b oha if of my husband in t ha t t izo 

tO whom no any g uidenoo/vortficaton was iuoaa suffered badly in 
31Onta3. deasos. - I  

Oo That Sir e, during the cdux3ot  of ciontal doaaos'of rny'hsbctnd, 

	

4 what typo of till circuttanCO8 was 	ttod as %k6ll  
that t Ino wh. cli boyond oxpooU god the ditros1 paid wjth 02 minor 

I 	4lii].ron 	 I 
9, That SxI also baiod for1  holp.:to o\ ral.iôruor1!oñ baha].f 

H of the patioht husband to mointaiñ •oxpor.itt 	of teatmoiit durit 
pood which'was vory pathotic bor, the wife of Rly. 1 oKaployoO 

• 	• 	 I 	• 
'That $ir, 1 was also not known 1 rogardirg"thoocoaofany 

dig eiplirary action ainst my poti mit; husband durirtg"that porod aa 
• i••woU as it was a]Mo. not in a position' to .roj,lyany•roforonco d'uring 

'that courso/porIod of un-coneiousms/ nontal dtslxtlnnco oto. 
• 	I i.Thht atr, duo to not r000iving any iriti1ionflottor by Mo 
onbohali 9mypati9nt und on p0r1'ot.'hy intirrtiofl COU1d:O be 

•/sontbY co roa!4$,JiO Bicky huttnWcthiiflg that. pori.Od. 

r! 

' C  

qmos 

• 	 • 	 •: 



fpJ__ 

, 	12 ThM Sir, P.Joitbar tiny rcprG3ont(ttiVo of iflopnrtnonta11y attorto. 
, 	t r, 	-li:s 	, 	. 	r'•'I 	•)• ' 	.,.,.'.. 	 ; 	 I1.'. 	 t. 	 Sf' 	 i-.•; 	 .'1 

. 	

I.') 	L • 	 L 	•) 	ft 	i. ufli. 	JlU,l ' 	 . 

I 	. 13 That Sir, I, boin i1ioxto lady,aii qizitoly i
.
nora.nt abot tho 

ru]os and rou].iion of tho abinLstrl.tion.  
I 	.. 	 I • 	 . 	. 

. 	140 TI•v:Lt aLr $jro the ro811ônt on privito qr. was aituatodat out. io 
. at.tho prvato 1ocxttion within 1K area duà to non availability of'BIy.'Qr 

a3:roSidod a1onwith facily /rninor childron, tFt,tho situation corrospon-' 
VA.

I • dAoo I n t1ii roard wtu no -b pornitttod thió to oato  with the ;pationt hua-
1 'banat the othr placo for thotroatciont of noniAldX'so3 	 rVl 

.. .' '. PO2L9tt. 	.. 	 ,.. 	
: 	 •.., 	 ... 	 .. 	:. • 	• 	 • 

I 	1that ir,thoro wasnoctny othor 8ourcos oxoopt iIy, Borvico. ottiy 
.. hunbard but . duoto unfortuxiito such tyipoof inaidont 000uro't in..tho lio 

of our iazAi1y but such noligonoo was not dç ,ro intcntiomlly. 

1r duo to unortunato, mypationt/victildJ3Od huabart wa rolc-. 
Fod from'tho &vil Hospi IA1 whioh continuod frog 06..6-95 to 3.7'2000 a woll 
i# aa••broutht tQ tho pilvato rosid ont/Marioni with tho atvi co Of • Doctor, but 

,I 
eudaonlyt oxpirod on 5-'7-2000 loavin 02 iainor oblidron which ofluso groat 

It' 6iotros8'inTho fitI.ly. 	 ; 
• 

Wbilo it ootld bd known froia AEIT/otfico/fl, 	3. ahooko which is al3o 
I 

tatter of roat1 rogrot that sinco iy pati ont husbani 	ündoriono tho 
1 troati:tont as vjotirtaocl in noniAU iisorlor w.o frori O6-.6u.95, an ortor 

r'8 passo for, omoval of sorvicó aftooxpiry,of O2(two)yoar ,ancl 06-. 
9rnonth whose otod did not 0OOd boyo1 O5yc1ar3 vido,AN/MX1Pa lottor 

;no 26-'dt.:/12/g7. 
 

. 	I 
b r 	That Sir, if thao was cdctodi Iny orquiry aain& my (patirn) 

.dôooaeod husland in that tiio, thori how could be. atton1odthoBacO during 
ttho cOurnO of norital disordor i .0. with uflcOnOiOU8 condition which' did 
rot permit in that iituation.  

I -  t( ' ........ 	i' : 	. 	 ... 	. 	I ........j 	c 	. ': • 	: ', 	•. 	' 	. 	: • 	 , 	A,, 
Tht tile or o ga tvon o.r ohnco to appoal zio tnt iimtion w 

roo ed 	mon;b011:i1f ofcy patient (husband ',tho appoal.:in thin rer 
rd did not profor/p0!rlit with iontal!(toaBO8 	... 'I  •• ' 	• 

• 	That. .r, 1  nincä it was Daeocd oz4y 	o) yU.8 ar 06(,aix) montha 
inthótrtlOflt of;iiy'victimisod husb .itCntCL1 dtaos,oyoI acroaaod 

ov.
05..yoarO, tho oason for roiOVir service within short por.od io.not 'known 
to tho poor fartly. I L. 

::.. 'p 	T hat Sir, aft Cr t he oxpi ry Of my It Us band, ,t ho nat tor , c 0 uld: 1)0 know r. 

'fo which the appL3. its rep 	ontooxp1ai rt ry 'cLllr tho 

	

oodnolf 
	•L. 	' 

In thiS connoctiOfl, 2 noS. &ipjrcf'i hL4 a1roUly' 1ododa1 O i.thhr0.  

LcvtLr1t,rcCOrl5  or kind cOrf3idOtttOfl thoc'3o to save tho.3.ifO of to 

ftwily. 
Undor thabOo circumstanCO, your . 0Qr j8p.yOdtO ld.'hdly, look

k.

'into 
 the matter and ango to ,ro—cqi clor t ho sar.to for.t,8 rogu1.3.S,ati 

..so that thO pobr fts1ily cty :bo SQVOd fi:oit rinnoS8 and  

, 	ç' 	
I 	• 	• 	• 	. 	I 	.. 	. 	L 	oursfaii.hf'43-Y, 	S 

of(5rt??4arbCLt..DOV 	) . 

	

• 	 • .. 	/0 • Ldto At1 fl. haclur Ex. arçriEt n 

	

• 	I 	 •• • 	undorirW1/' 	rw rouiUinC;a' )4ar1ani 
S 	 •• 	 •. 	wardnOa4P0. IArJ..ant .)ist.JOr11at, 

• 	•' 	1,, 	
1. 	(Jl.B8Ciil) 	• 	• . • 	S  

S 	 I,,, 	'; 	• 	. 	' 1 
I. ' 	I 	• 	I 	 S 	, 

II 	 - 
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• 	. 	• 	 S 	 S 	• 	S 	• 	 S. • 	. 	S 	 .: 	I: 	'. 	. 	I 	• 	,• 	... 	• 	'I  
S, . 	 . 	I 	• 	 55 	• 	• 
I' 	•(..• 	•• 	,• 	 'I'1 	• 	S 	,•, 5 , 	. 	• 	S. 	 S. 	• 	. 	,. 	
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io.562—i::/pt.AI. 	 L)t. 	31 07. 2002 
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ant. 3?n.rbotl J)tvi, \-5 

• \i/O, Lito At 	.3tiiiuiur, 

rar1n1 VIrt.rd ilo.4, 
1, 	• P.O . !'JRiifli, 	 • 

.5 orhat (Ariru-i).. 	 . 

.5 . • 	 . 	 • 	 S 	 )ub :-. pi.'cj 	for 	voort ir 	of flIP. 

cf;.. tour nppo1flo.t.l. 10.2001. 
-----5— - -- 

In 	npOnr' to ôu 	qintñ ahov, it i to inforn 
S 	 i that Late AtBtthndur, I Trackrnn.n tv1r s(P'1)FKG• wrin rnrv 

fron Flly.nprvivm Vj(() tTIP 	.2G.-E dt.5 12,97 trinuc1 by AEN 
.4. 

The crie h no. been vnrJ..Ci..a an the OflfJC hn no nrtit for 
reo1Lic1orttti@n; qucotion of roview o2 the onnec1sár net; arirc 
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D e1/P.. /ricv/4/2OO2 	 )ted:s* 12, .O.2OO2 
. 	 . 	 . 0 

	 1 	• // 
	\ 	cç 	. 

•1' 	 . 	
I 	Q I 	••' : 	• 

	

S 	 • 	 £ O 	 • 	
0 	 •. 	 . 	 . 	 . 	 . 	 .. 	 . 	

0 

0 The 	Fin'b1e 0  . 	 . 	
.. 	 1' 	

• 	

•0 	 0 	 • 

Sr 0 Divl. Enq1neer/ThK 	 I  
DaM(p)TSK 	

9 

: ;• 0.:O0:,•I.sUba Prayr re—appeal fOZ. considerati'n to revoke of NIP aaiifl$t 
,.0 

 I o ' ••' • 

Lato AT Bahadur, Ex. GnSthan under pwI/FKG due to .mnTEa1 	
0 

0 • • f • • 	 • 
0•0 de ases who 	xpirdd . on O..7..2OOO 	. 	0 	 • • 	 • 	

•: . 	 . . . 	
0 

	

jI 	 (My apoa1 flO e  ApF,ea1/PITI, Grievil/1001) dated 152OO1 and 
. 	

••.:•. 	• 	.• 

 

011O..20014 	0 	 •' 	 0001:... 
( 0 . , I 	 .. 	 . 	

0 •• 	• 	
0 	 0 

Ref:' RPJTSKjLJni 562E/Pt,iXI 	37 2ÔO2. 	0 • 	 • 

.,. 	 0 	 • 	 • 	 . 	

: 	 • 	 0 	 0 	

L 	 — 	 —. 	
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RespeCtel 

(j 

I 	
With irofound respect, I, Suit. Parbati Dev widow wife Of 

	

', 	Late 
A I AlL6WR,1X. Ganman under pWI/FKc3 wøuld like to praY that 

•
sinCG my deceased husbafld.was suffered in nental dctzQs aS e1L as 

;. 	under • g.ne tratmOnt from O(*.6e-i j 'jrd during that peried no afl'f 

	

- t jntmatin wall alsO receive 	ue 	rcrnainin enae in taktfl care 

	

I- 	
patient husband and after pasin only ' two e r 6 si monts 0  

	

•bS A1N/MXW passed tixp 	26E datoø /12/7 an rmeve 
'vice wjch' was not known either by me er by'the 

That 5ir0 there are also so many' gang employee in TSK division 
who were riot yet removed from ily. service after passing 10/12 years 
etco gj4 but in case of my husband, the HIP issued. af.ter pa 
$sing 2 years and 6 months enly 

	

qPtq 0 	
0 	 0 	- 

A4*ifl the poor heiplOss lady islike tà, expreiss the fo1lown-
• face for reconsideration from the ruinness of the whale life of me 

hildren Je'alt and along with the two minor c 	 with sympathotiCailY.as 

under 	00 	0 	 0 0 	 0 	0 	0 	 0 

0 	
1 That $ir,my deceased husband Late A T Bahadur a ,1w rkiflg 

as g ngmafl since 01-11984 under PWI/EKQ with entire .satisfactiOfl 
to his superiDrs 	0 	 0 	•' 	 0  'o• 	

0 

• 2. That Sir, it was fact that due-.tø unfertuflateiflY husbnd 	0 0 

/ 
(Late AT 3ahadur) was suddenly attached with mental deases which 
iU1ectcd badly after ronderin 10(tn) years 	months and 6 days 	0 

	

we'll as.' caused great harm. ih the Life, of family 	
0, 

3, That Sir b  øue'tO suffeing from serious deases, myhusbafld 
• 0 compelled to under go tratmoflt since O6419 as shtf ted with help. 
0 of neicjhb us into state jOvt e  Assam area projeCt lPP'IS IeaJ.th and 

• 0 0  family ,.D.(AsSaTfl) linking with the advice of AssaIn M .  ed.Cal coliegel 

. 	1bruarh for onward troatnent f cr hisc1redfle$S.'  
4 That Sir, durin tht period no any jntimatiofl was received 

	

• 	•• on'.b'ealf of my' patiefl' husband whi1 the treatment was coritiflud 

	

• 	to him (AT ahadur). 
 

5 That Sir 9  it was fact 0  duin9 that period of mentallY 
0 
 uncociOUS condition of my husband,; intlmati9fl also 'ceuld not be 0 

5ent/giVOfl 	
regardifl the sicky on mental treatment to the ad- 

•ministrat0n while it c@fl.iflUOd tore 	• 	: • 0 	0 •' 	, 

6 That Sir, I, being alone in the family, was completely 

• 	
enganged with the patient husbafld.durtflg that period of -treatment s' 

0 

 assita000 
with the advice Qf-- Doctor, 	

-  

Sir e  'it' was quttelY inoraflt In respect of ivin t 

0 00  taking help of the Uy. administration ôi behalf of 'my husband in - 
eCe/v 'that tirnte whom n' anyUidefl 	

ifidation Was made as,suffer3', 

:1 	0 	 Le badY inIkt 	doasOs. 	0 	• 	• 	- 	-, 	•' 	•,:-- 	••• •.•. 

	

I 	I 
CentcI: 

0 	 : 	,I 	:,'00) 	
•' 	

: 	
'•'-••' 	0'.' 



•' F 	 • 	

€3 That Sir #  ciurinqthe G coure.of rnGntal deos of my husband 
what te of ill circumstances was xeated as welias involved in that 

. 	., 
•tiine yp 
	 diatreaspased with 02 minoichi1d?fl, 

• , '5 That sir, I 1s.,bjod for help • to several persons of behalf 
1,. : • of •  the patient husband tomtptan 	enditure of treatment durifl that 

,perjod'.whchwaSVQrY p*thetiC being the wife of Rly. emp1o?óe. 	. .. 

•: • 	
• . 10Tha.t ;ir, I waS'lSO not knon rerding the process of any 

I 	• j3Gp1ina•ry action igainSt mypatient husbanddUrin that period as 
: 	• , .w1l as it was •alS' not in a positi°flt repiyany reference. dirdLnçl. 

': .. 	that' ouse/periOd .f un-COfliQUSfleSS/ mental disbalance etc. 	•. 	. 

r 	Ilti That sir, die to notreceiving any intimation/letter iy rae 

1 	onbeha1f f my patient husband on perfect by intimation ceuld nt be 
ivcn/seflt byrne reard1n the sicky huband during that periQd. 

)IX 12 TIat sir, neither any representtivG of R1y,JdepartmentltY 
atended to  see or enèuiry or verification the matter/situation of my 

I 4 patieflt husband durihg the course of treatment in that time/per.od ner 
y,q1içjanyintimatiofl given/sent to me on behalf of my patient husband. 

' 	13, That $ir, I, beinçj iliterato laly, am qultely &gnrant •DGUt 

the rules and rgu1atiOn of tho 	ni admistration. 	 . 
:q 	• 	 . . 	 . 	 . 	. 	 . 	 . 	 . 	' 

&j:f144 	 14 That 4r, sinco the resident on private qr. was situateu 
$ I 	at out side at the private locatic'fl within 	area due to non avai1a' 

IJcy 
bility of 	Qr, as resided a1onjwtth family/minor children

0  that the 
sttution correspondence in this regard was nGt permitted du to enjagge 
with the ptiet husband at the ether place for the treatment of mental 

: , 	
deases during that period. 

fhat sir, there was no ny other sources except fly, service of 
my hubd but due to unfortunate uch type of incident occureci in the 
life of our family but such negliene as not done intentinallY. 

That 	 my patient/victimised husband was Sir, due to unfortunate s   
released from the Civil spita1 wW.cP continued from 06 te 37-' 
2000 as well as brouht .  te the private resident/Mariafli 4tht the ed-. 
vice oCt)oCtOr,. but suddenly expired on 5-7i.2000 leevin"O2 minor chi. 
ldrefl which caused great distross in the family. 

• 	bile it could be known from AEN/Offjce/MXN, shocked jyhich is 

alSO matter of great regret that sino.1fly patient husband was under0flI 

the t±eatment as victimised in mental disorder w.o. from 066-9, an 
•  order was passed for,  removal, of service after expiry of 02(two) years 

and O6-mnths whose period did not COflC4ed beyond o years vide ONII .  

WiXNs letter no. 26-E dt./12/70 . . 
That Sir, if there wa , nd ct edanyenqutrY 	ainstmy)Ptet) 

• 	dedeased husband in that time, then how could be attended the aU du 
• ring the coarSe of mental disorder î.ós. with unconciouS conditio,wht 

ch did not pomit in that situations 	............... .. 	 .. .. 
• .• .• 	That Sir, if there was $iven aIY chanc& t appeal,. ro intma 

.tionwaS recelvâd my me on beha°f, 	.uiypateflt husband, the1  app?4 
in this regard did not prefer/Prmtt with mental dease. 

That Sir, since it was passedofllY 2(two) years and 06(six) monk 
in the treatment of my victimtsedhb 	in mental deass beyond 

•ed 	 . 
 05 years, the reason for. rem,oviflg:'ServiCe withifl short period is. 

not known to the poor family. 	 . . 
• 	. 	That Sir, after the expiry f my husband, the mattO could be 

known for,. which , . tile appeal is represented e xplaining all th. .f.act of 

pour kind goodseif. . 	• 	 • 	. 	. 	• In this coiineatiofl, 2 noS. appeal had already leded alonwith 
• 	relevant recOrd5 for kind .consid 	the case to save the ert01 	 J.ife of 

• • 	the poT' fáuitl4 	 •. 	 • . 	. 	. Under the above cicumStanCe9' your.hOflOUr is praye4. tkindly 
• • . 1k .:into.,the üatter and arran 	to recoflStder the same for its r.gu 

larisatiofl the service peried by roveing the P. against the aeceased 
• husband SO that onward actiOfl/deC1Sj0maY please be .intt*atd by iv-
ing due cnsideratton so that th&poOr family may. be  savodfr0mrUt" 

ess and oblige thereby. yours,fa5.1 
r 	r  E07(sevcn) 

	

R.10 I of ( Smt. Parboti 	iW/0.' Lat 
AT Bahadur Ex, gangmafl undor I/kKG new residing 

• 	• 	. 	•• 	• 	• • • 	. 	• 	•• 	 • 	• -. 	 "S-.----- 	• 	5' 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH AT GUWAHATI 	1\ ' 

0 
U 

1" 
	

0.A NO.397/2002 

Smti P. Devi 	 .. Applicant 

-versus- 

Union of India & others 	. . .Respondents 

(Written Statements filed by the respondent No.1 to 4) 

The written statements of the respondents are as follows: 

That thè copies of the O.A. No.397/2002 (referred to as the "Application") have 

been served on the respondents. T1e respondents have gone through the same and 

understood the contents thereof. The interest of all the respondents being similar 

and common, writte'n statements as common for all of them have been filed. 

* 
That the statements made in the application which' are not specifically admitted are 

hereby denied by the respondents. 

That with regard to the statements made in para 1 of the application, the answering 

respondents state that on the date of death i.e.5.7.2000, the applicant's husband 

was not in service of the respondents. The applicant's husband was removed from 

service as on 5.12.97 as a result of disciplinary action. The order of removal was 

also upheld by the appellate authority vide appellate order dt.313.2002. Moreover, 

the application for compassionate appointment was also made only on 4.6.2001, at 
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a much belated stage. The law is also well settled that for compassionate 

• appointment, if it is a case of death, the employee must die in harness and also 

claim for compassionate appointment must be made immediate after the death 

meaning thereby to save the family from penury and to supplement the loss created 

by such death. The compassionate appointment cannot be granted after the lapse of 

a reasonable period and it is not a vested right which can be exercised at any time 

in future. In view of the above facts, there in no cause of action in this application 

and the same is liable to be dismissed with cost. 

4. 	That the respondents have no comment to offer to the statements made in para 2 

and 3 of the application. 

That with regard to the statements made in para 4.1, the respondents state that the 

applicant's husband late At Bahadur was initially engaged as the casual labour in 

the year 1977 and he was brought under the Central Pay Commission in the year 

1984 and he was posted as Gangman at Morioni. Thereafter, he was transferred as 

Gangman to Furkating vide office order No. 504 dated 14.11.94. While he was 

working as Hangman under Furkating he absented himself from duty w.e.f. 6.6.95 

without informing the immediate authority. The respondents deny the correctness of 

the statements that the deceased husband of the applicant fell seriously ill on 

5.6.95 and that he was hospitalized in Moriani Hospital on 6.6.95. The respondents 

also state that the statements that doctor of Morioni Hospital advised the applicant 

to take the patient to Assam Medical College Hospital, Dibrugarh, is a misleading 

one and not supported by any evidence. In case of any urgency if the patient being 

q a Railway Employee is required to be hospitalized in non-railway hospital or 

authorized hospital, in that case such treatment requires certification from the 

railway doctor which has not been done in this case. Moreover, there is no evidence 

on record to show that the deceased husband of the applicant was treated in Assam 

Medical College. Hospital, Dibrugarh. Therefore, the respondents deny the 

correctness of the statements and put the applicant to strict proof thereof. 

That with regard to the statements made in para 4.2, the respondents deny the 

correctness of the statements made by the applicant. The applicant's husband 
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absented himself from duty w.e.f. 6.6.95 and he was very much on duty on 5.6.9/ 

But he did not inform any authority on 5.6.95 about his sickness and also did not 

file any leave memo or did not approach any Railway medical doctor available in the 

area for medical certificate. As a railway employee, the husband of the applicant was 

duty bound to abide by the rules and the procedures of Railways which was not done 

by the deceased husband of the applicant. Therefore, if there was any misery or 

distress for that only the applicant's husband is to be blamed and not the 

respondents. He alleged continued treatment of the applicant's husband in Civil 

Hospital is baseless and not supported by any medical record. 

That with regard to the statements made in para 4.3, the respondents deny the 

I 	 correctness of the statements and state that the husband of the applicant was 

treated as an OPD patient in a dispensary and he was not hospitalized or treated in 

any hospital. The certificates annexed to the application do not support the 

applicant's contention. 

That with regard to the statements made in para 4.4, the respondents reiterate the 

foregoing statements made in this written statement and also state that ignorance of 

law is not an excuse. 

That with regard to the statements made in para 4.5, the respondents state that the 

applicant is not entitled to get compassionate appointment for the death of her 

husband as he was removed from service as a result of a disciplinary proceeding 

drawn under Discipline and Appeal Rules, 1968 and for violation of Service Conduct 

Rules 3(i)(ii)(iii) and he did not die in harness. The applicant's husband was 

removed from service w.e.f. 5.12.97 for his unauthorized absence from duty w.e.f. 

6.6.95 to 4.12.97, whereas the applicant's husband expired on 5.7.2000 which is 

long after the date of his removal from service. Hence, the fact is that the 

applicant's husband expired after removal from service and also that the application 

made for Compassionate Appointment was made after a long gap from the date of 

death of her husband. The law is well settled by the Hon'ble Supreme Court so far as 

the object and spirit of compassionate appointment is concerned. As the applicant 
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could not fulfill the required criteria for compassionate appointment the respondents 

had no other choice but to reject her application of the applicant. 

That with regard to the statements made in para 4.6, the respondents state that the 

/ representation/ appeal submitted by the applicant was thoroughly examined by the 

f respondents and the same was found to be without any merit for recommendation. 

J Accordingly, the applicant was informed vide letter No. 562-E/PT.Xl dated 

J 31.7.2002. The notice of disciplinary proceeding and other correspondence were 

made in the last known address of the applicant's husband and the same were 

returned undelivered. Under that circumstartce expert opinion was takers and after 

observing the formalities the disciplinary proceeding was concluded resulting in 

removal fro m service. Hence, the allegation of the applicant is baseless. 

The copies of the charge-sheet dated 5.12.97 and 

the order of the disciplinary authority dated 

11.9.97 and letter dated 19.8.97 are annexed 

herewith as Annexure Ri, R2 and R3 respectively. 

Ill 

That with regard to the statements made in para 4.7 and 4.8, the respondents state 

that the respondent called the applicant for a personal hearing as the full facts for 

compassionate appointment and the service particulars were not mentioned by the 

applicant in her application. Accordingly, the applicant was called for interview vide 

letter No. E/105/MisclTsk(W)/Aptt dated 6.7.2001. The respondents crave the leave 

of this Hon'ble Tribunal to allow them to rely upon and produce the Interview-sheet 

showing the remarks at the time of hearing of the case. In this regard, the 

respondents however respectfully submit that the mere holding of interview for 

compassionate appointment would not create any right in favour of the applicant. 

The respondents are guided by the rules of Compassionate Appointment and the 

settled provisions of law. 

All 	 12. 	That with regard to the statements made in para 4.9, 4.10 and 4.11, the 

respondents state that the appeal dated 1 5.9.2001 preferred by the applicant was 
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in fad of 1.10.2001 which was received on 5.10.2001. Considering all the facets of 

the matter the appeal of the applicant was rejected vide order-dated 31.7.2002 and 

the applicant was duly communkated the same. 

13. That with regard to the statements made in para 4.12, the respondents state that 

the second appeal dated 12.9.2002 was not entertained for the fact  that the second 

appeal was preferred to a lower authority while the first appeal was rejected by a 

higher authority. 

14.. That with regard to the statements made in para 4.13 and 4.14, the respondents 

state that the interview for compassionate appointment was held only to verify the 

• records and also to ascertain the facts as to whether compassionate appointment 

could be made or not. The interview so held is not a fulfillment of conditions for 

compassionate appointment. From the facts and circumstances that were revealed 

from the records and also from the interview, the respondents found that the 

applicant was not eligible for compassionate appointment. 

That with regard to the statements made in para 5.1 to 5.Vl, the respondents state 

in view of the above facts and circumstances of the case and the settled provisions 

of law, the grounds shown by the applicant are not tenable in law. Therefore, the 

application is liable to be dismissed as baseless and without any merit. 

That the respondents have no comment to offer to the statements made in para 6 

and 7 of the application. 

That with regard to the statements made in para 8, the respondents state that 

under the facts and circumstances of the case and also the provision of la% the 

applicant is not entitled to any, relief whatsoever as prayed for ,  and therefore the 

application is liable to be dismissed with cost. 



In the premises aforesaid, it is therefore prayed 

that Your Lordships would be pleased to hear the 

parties, peruse the records and after hearing the 

parties and perusing the records may also be 

pleased to dismiss the application with cost. 

VERIFICATION 

A&waj 	JW4 
I, Shri 	 , at present working as 

iic 	9nrn4 cj' tA& 	in the office of the 	4k PJVrw4* '4w"'  

Gj.iwahati, being competent and duly authorized to sign this verification do hereby 

solemnly affirm and state that the statements made in para 	I  

are true to my knowledge and belief, those made 

in para , being matter of records are 

true to my information derived threrefrom and the rest are my humble submission 

before this Hon'ble Tribunal. I have not suppressed any material fact. 

And 1 sign this verification on this th day of May,2003 at Guwahati. 

DEPONENT 
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NO. 26.1/ 	 Drt d. j@.9.97. 

TO 

3hri Ats4hadur,(4flafl. 

hur. 

Vills.- Ji -tyan 	iihpani. 1  

P o 'nia Dit- 	nao(NC1YLI.) 

Sub. i)R enquiry wtcio.c Rula,9 of Railwy  
• 	 ervat (D5A) 11 • 19686 

	

Rof: Th 0f1c 	 ian. 19'y891 v 
&E/' datt. i9,97, 

...L 

report held-on 11{9097€ 

• 	 The diacipllnary autiio;iziy 1.11 take auJ.tabie 
• 	2 7 	t\JtkLC 	'Iooi.on aftor cOn1 ;ir •ho report. If you 

deh to 	any rer cr'tr.ticn or sibiion 
p 	 you iiay do o im 	nL: 'o he dipiirtary 

)oV)-& 1) 0jJ1L 	
authoitr 'ithin 15 o 	O. 	ceip of this 

:L bV 	 . 

ç 	J,7 	 I 	 3i$tfl1 	gineGr, 

) 	

iJV1/tl, 
• 

Copy tor... (1) 
(2) 7)1(P) /TL. 

() 	
j J 	 ' r 'j 	-fl 

to Piet'3 . copy o 	 .rport'on your 
Oiic1e l'otic.' 30r9 in p:•nts of two •witnes 

J ---- 	 •• 	 anti etuxn oth 	eop.y ;o udcmied -iu1y 
•by itn:i 	o:•ftc • record. 

(flJ • 	• 	•' 	- 	'•, 
4noer' 
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A 7  
1 	paz'teee enquir report ie to charges framed against 

8hri AtDadurgangman under CPI/YKG no'redesiated 
/ 	 aS 	 ide AN/MT 825 rnemorandu of 
/.19 	charges Jo. 26u.W Idatede 14.0.96, 

___ 
IflitrOdUctip and histo 	OfJ 

• 	8hri ABahdur 0 gaflaA und3r 8r.S*P...Way)G was 
unauthorisedly ab3ent from duty since 6*6,96 954 Because of 
absenting.. iimself uriauthorisedly hc. tias servd with said 
memorandum of charg ,6 and vas received by him personally on 
23. 10.96 as in hN94 • He neither attended Office of £/YaN 
nor submitted his dàfenoe aGainst  said memorandum even 
after issued two !wmber of rsinjndos ride thi3 Office letter 
No. 26.-E dated 7.11.96 and even number dated 15.0547,b 
ant sent to his Rome address by regd, post as in U.N. 5 to 9. 
out of the two reminders one. re(eived back un-delivered from 
postal deptt as in J, 7 and 0. 

finally DAR enquiry fixd on 11.0947 at AI/NXN Office 
vide MN/NXN Office 1 vide A/V[ letter No, 26-Z/ dat ed. 19.8.97 
and a copy of it fixed on Notice Botrd of the Office . r.(P-.W) 
FKG in t)resoe of his staff • in s.N. (13). 

, 1('O.M7 neither 
enuiry ho. ueJ 	tn  
of charges 	therefore epartce nguiryis resorted to. 
Article of cha rg es4D  

rticii It is reported byPI/G vide his latter 
No. Nil dtd. '276.96 that you are remaining 
unaut}iised1y abt from duty with effect 
fro 6.6.95 till dto without any authority. 

• 	Articljr Nei her you attended the Office or PWX/G f 
int.mated regarding your unauthorised absence I v 
du4ng this period. 

• 	 ' 0 Artic1iii- It t' is the serious misconduct of your part as 
• 	 wel as gross negligence of duty causing hamper 

to kiormal mnaintcnnce of duty. Thus you have 
ytolated the Rule (i)(ii)(iii) of Rly.service 
conduct itles. 

• 	(3) Der'ince of 	aj1y servant in respect of each article tf 
charges. 	 • 	- 

• 	, (4) Written brif eubmited by deliquit. - 	 L 	Nil - -o 

(5) Pn 	 - 
Aft r goingthrough the entirc case seriously numbered 

from (i) to (13) it 16 evident thJ.t by absenting himself with 
out any intltiationa, d not caring 10 submit defence against 
memorandum of charges hri At-B hu 	gannan has caused 

• damaged to healthy iotking desciplin3 o Railway. Thus Sri 
AtBahadur violated ithe article 3.1(.i) o 1tai1cay service 

• 	conduct Bui 1966, 	- 
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IN THE CE1TRAL ADUWSTRATLVE TRIBUNAL 

GUWAHApCWAT GUWAHATI 

 

O.A NO.397/2002 

o 

CQ 

D. Q 

' 

11 
I.,  Srnti P. Devi 

-versus- 

 

Applicant 

Union of India & others 
	

Respondents 

(Additional Written Statements filed by the respondent No.1.to 4) 

The additional written statements 	of the 

respondents are as follows: 

1. That the respondents have \already filed their 

written statement in the case and the matter was 

heard in part by this Hon'ble Tribunal. During the 

course of hearing, the applicnt submitted that she 

is not claiming for appointment on compassionate 

ground for the time being and that her application 

is directed against the order of removal of her 

husband from service. In this connection, the 

respondents respectfully submit that until and 

unless a petition for amendment of the original 

application is made and such orders are passed 

allowing such amendment, the applicant cannot be 



2 

I 	4 	permitted to proceed in this manner under any 

provisions of law. 

That from the prayer portion of the application of 

the applicant it is very much clear that the 

applicant has 	claimed for appointment on 

compassionate ground as well as for setting aside 

the order of removal of her husband from service 

and also the rejection of appeal filed by the 

applicant as in Annexure VI and IX. 

That from the pleadings of the application it is 

very much clear that the applicant is seeking 

relief in two counts, one, being for setting aside 

the order of removal of her husband and the other 

for appointment on compassionate ground after the 

death of her husband. In such case, if both the 

subject matters are allowed to be agitated by the 

single petition, such petition will be hit by the 

provisions of Rule 10 of the CAT (Procedure) Rules, 

1987 and consequently the application would be 

liable to be dismissed on that ground. 

That after the order of removal being passed long 

back on 5.12.97 and there being no appeal or 

representation from the side of the employee 

concerned (i.e. the husband of the applicant who 

died on 5.7.2000), the present application is not 

maintainable as the same is hopelessly barred by 

the law of limitation. 



4, 	
3 
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That the legal heirs including the wife of a 

deceased employee may have right to claim the 

retiral or terminal benefits of a deceased 

employee. But such legal heirs do not have any 

right to challenge the legality and validity of a 

disciplinary proceeding and/or an order of removal 

from service of any such employee. In this regard, 

law is well settled that the legal heirs of an 

employee shall have no right to challenge the order 

passed in a disciplinary proceeding. 

That in view of the above facts and circumstances 

of the case, the application is not maintainable in 

law and the same is liable to be dismissed with 

cost. 

In the premises aforesaid, it 

is therefore prayed that Your 

Lordships would be pleased to 

hear the parties, peruse the 

' records and after hearing the 

parties and perusing the 

records may also be pleased to 

dismiss the application with 

cost. 
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VERIFICATION 

I,Si 	P 	'-o- 

at present working as ZCpo,jj2p 

in the office of the  
Guwahati, being competent and duly authorized to 

sign this verification do hereby solemnly affirm 

and state that the statements made in para 

are true to my knowledge 

and belief, those made in para -__ 

being matter of records are true to my information 

derived therefrom and the rest are my humble 

submission before this Hon'ble Tribunal. I have not 

suppressed any material fact. 

And I sign this verification on this 	 ti-i day 

of September, 2003 at Guwahati. 

DEPONENT 

t3t 

rUy, 

¼ 


